The Employment of Manual Scavengers and
Construction of Dry Latrines (Prohibition)
(Tripura State) Rules, 1997.
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GOVERNMENT QF TRIPURA - -
URBAN “DEVELOPMENT DERARTMENT
No. F. 14 {2)-TTDD/7 Dated Agartala the 6th July 1998,
T NOTIFICATIONS A

T
"

In exercise of the powers conferred by. Sub-Sections {1} and (2) of Section
23 of the Employment of Manual Scavengers and Construction of iy
Latrines {Prohibmon} Act, 1993 (46 of 1993 the Government of Tripura

hereby makes the follewig roles panely 1 — '
\y

1, Bhort title j‘:}]ﬂ commencement —
{1y 7 ;se rules may be called the Employment of Manuidl Scavenger
and Construction of Dry Latrines (Prohibition) {Tripura Stale) Ruiés! 1997,

{2} They shall come into force on the date of their publication in the

Dficial Gazstte. ™"

In qhese rulss ur‘}eq the coniext othwrwise requires —
{a) “Act” means the E'ﬂ’“io}’lﬂﬁﬂ; of Manua! Scavengers dm“ Con-
3y s s

A

Lion fi"r‘,’ Laumﬂs s}' -ohibition) Act, 1993 {45 of ’9

|

{ '0) “Comﬂllttﬁe mems a Commitiee CGﬂStltm{’:d uude '_.Su‘d—Ssctioﬁ

: (4] of qcchon 13

{c) “Mcmbf‘r means 2 .:ngmber of- the -Commitiee: and. includes itz
. . Chairperson and the Member-Secretary 5 . ., .., -
- @ {3} “Section? means a Section. of the Act. e e BTN,
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3. Composition of the Siaie Ee-osdma=w"} Commith “g‘
The State Co-ordinatiop Compyliee shaH consish of the Swing persons

namely —

s

{iy Mipister incharge of Urban 'De\‘eelopment Govi, of  —Chairpersct.
Tripura. o _

(i} Minister incharge of Welfare of sci'h;éaieé__ Catses/ -~Metnber

Svheduled Tribes or Social ‘%‘%elt'ue '

LE

(i} Two Medbers of the Tripura Legislative Assentbly
nominated by the Speaker.

Gv) Two representatives of Nen-Governmental Organisa-
tions of Social Workers engaged in the uphﬁmemsand’ 't
and welfare of Scheduled Castes/Scheduled Tiibes

£y} Secretary 1o the Governoent leoking after watet —=jviember
Supply drainage and sewerage. ‘

fvi) Secretmy to the Government Social W elfare  mgny  —DMember

Depariment. L I XIS S B
{viiy Secretary to the Government rhan Development —Member
Pepariment, '

svitiy Dipeetsr of Urhan Development Governiment afflt

Triputa SRS e

4. Function: of the Commities :—

{1} ¥t shaii be the function of the State Qomorcgnm@@aﬁfiﬁg«amnthep to
monitor and review the progress of implenentation of th 2 Agh %d mare parti-

» gplarly ths Schemes fof — : .
Craar ths Schemes { i f}ﬂ%i@ij'jc;ﬂi-’: T oEoa

{1} convorsion of dry latrines into water seal fatringg ;. ey {t -

(i} construction and maintenance of water seal latrines ; &y Lo
(iji} the rehabilitation of persous employed for manual scavenging in
cther gainful sccupations. < anaifialistl L
" ) i o a esloT saudy
{7} Subject to the generality of Sub-rule {1} itshall be ihe uuty of the

" . S 3

Llopamitice to— '

W et

(i} obtain from each district level commities c:onst;i.qted b)r the
(rovernment a report of the progress in such from'as’ mc\y be “specified
by the Committee on the inplementation of the 'AGIEEsdEE periodic

intorvals as the Comumtiee may decide; Jadoedl™ ()

(i) review the schemes drawn up for the rehtbilfEESMA b those
. engaged as manual scavengers, who bave been rénderedjobless on the
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{?) Th, he! irpersen and the o,her ex-nﬂic;o 1r=embcm-lo-f-4 Gommities
" ghall hold vfﬁcﬁ as such 5o long as they hold the respectwe oﬁica by
. & RavE bl anpémfed or 1 ;ommli-.‘éd £ the (Eommitee,
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4 Tripurs fiazetje, Fxiraocdinary fsve,

thu work of ihe Commitiee shall be 8z & pp'r'i’c:iv to Minisiors 'in the
case of Ministers appointed as Members and as applicable to Mentbers
of the Lepislative Assembly in the case of the I, ngﬂmvb ,g_ss,f,mb
a;’;;;dﬁﬁed ag menbers. ) ‘s .
{4} The T‘; avelli mg allownnca and du.liy aiiowame of  other members
'ahd the Member-Secretary shall be ragulated by cules applicable o
such members and Mam her-Secretary as a State CGrovernment S ervant.
The non=official members shall be ireated &' Staic Coverfiment serants
of the hwnﬂs’c e de For pnnoses of travelling aliowanee’ and - daily
allowhned, ' a8 oo

?.‘ ‘Vi{.(,f HiES af a Coam mitfes

; {_1) A Con iitlee shall rneet as oife“l as may be necessary 1o - frn
ity bueinesq :

?rov}dcd fhat not  nicre t}un thres 1;10;1[313 shali clapse betiwoen ti
SusCessive meetings,

]

{2y The mestings  of the Committes shall ordisarily be held in the
- State Capital ; . ,
© Provided - that the Chairperson ‘may with perndssion of the Siata
Government call for a mesting of the TConmmities at the headquarters of 2
district or Sub-Division for reviewing or moenitoring of the Schemes impip-
mented in that district or SubsIlivision. - ' P
A3) i The vepresentative of . the States and Tnicn territoriss whoze
schemes are to be reviewed by the Committes shail be invited to ationd
and participate in the meeiing. o
" (4) The Chairperson of the concerned ommiltee shall preside at g
mestings. In the absence of the Chairpersen, the members niesent
shall elect one amongst them fo preside at the neeling,

ot

Notice of Meetings and Hst of business —

(1\ The B-A’f‘mnﬂaucm olaty of the . Committes ohali draw up and
cirenlate 1o the members of the Commutﬁe the a%zd’t items and
brief notes vn agenda itemns at Teast seven days before the scheduled i%s
"ry0 “hen ‘m’ : | ’ ' E wa L

qc

2y hf‘ not o sha.il state the plclw daie Elﬂd tlme of u}e mgermb and
specily the businﬂss proposed to be tray sacied thereat. ..

LS

(3} No business which is not on the agenda shall;-be cgns;dewd at the

dkS -4

- meeting without ithe permission of, C Chaivperson or in his absence ths
ofhm presyhn“ membe; as the ca,se dnay be. oy
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{E‘} At every mesiing of & Comumittee, one-third of its members shall

23} Ifatany meeting & quorum is not preseat, the Chairperson or the
presiding member, as ihe case may be, shall, after waiting for thiriy
minutes, adjovrn the meeling for such Lour en the same day or the
fellowing dday or some  other day as he may think 6t and the netice of
such adjowrnment shail be given to the members present as well as
affized on the Notice Boawd of the Committes and the business which
was to have been broughi beforve the original meeting, had there been
a quotwm, shall be brought before the adjoorned mecting and may be
disposed off irrespective of the guorum.

#inutes of the meetings -

(1) Immediately after esch meeting of a Commitice, the Member-
Secretary shall draw up the minutes of the meeting and submit the same
to the Chairperson or the other presiding member as the cass may
be, for his approval for taking further wecessary action. The Minutes
zo approved shall be citculated io the members of the Cemmittee
inviting therir comments, if any.

{2} The minutes cireulaied vader Sub-rule (1) shall be placed before
the committee for confirmation and shall be subject to such modifi-
catien, i any, as the Commiitee may deem £t te be made therein,
and the minutes so approved shall be signed by the Chairperson or in
his absence, the presiding member as the case may be and be entered
in # ook to be kept fo  that purpose.

By order of the Governor,
3d/- Tilegible
Secretary te the
Government of Tripura.

Printed at the Tripuwa Goverament Press, Agariala.




